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PAFERS LAID ON THE TABLE

STATEMENT RE. REPORT or PIeELINES
InQumry ComMMISSION (TAXRU CoM-
MIBEION), REPpCRT oOrF PIrrELiNes
INqumy CommissioN (Aver, 1975)
FiNDpING, ETC. IN THE REPORT.

THE MINISTER OF PETROLEUM
(SHR1 K. D. MALAVIYA): I beg to
lay on the Table a copy each of the
following papers:

(1) A statement (Hindi and Eng-
lish wversions) regarding Re-
port submitted by the Pipe-
lines Inguiry Commission
(Takru Commission) which
was set up in August, 1970, to
inquire into certain mattera
connected with the laying of
Gauhati-Siliguri and Haldia-
Barauni-Kanpur Pipelines of
Indian Oi] Corporation.

(2' Report of the Pipelines Inquiry
Commission (August, 1975),
under subsection (4) of sec-
tion 3 of the Commissions of
Inquiry Act, 1952

(3) Findingg and Important
Obwservations contammed in
the Report of the Pipelines
Inquiry Commission (Hindi
and English vers.ons) .

[Placed in Library. See No. LT-
10347/76 1.

ORDINANCES UNDFR ARTICLE 123(2) (A)
oF THE COMMISSION

THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY
AFFAIRS (SHRI K. RAGHU RA-
MAIAH): I beg to lay on the Table a
copy each of the following Ordinances
(Hindi and English versions) issued
by the President under provision of
article 123(2)(a) of the Constitution.

(1) The Comptroller and Auditor-
General's {(Duties, Powers and
Conditions of Service)
Amendment Ordinance, 1876
{No. 1 of 1978) promulgated



